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Hon'bla Shri R.K.Ahooja, nambsrCA)

The Applicant No.1 is ths daughtar of
^pplicaht No.2, Shri Hukao Singh who is allottoo
of Quartat No. 16/80 H PIAflC Complax. Tha
opplieant No.2,ratiPad from aatuioa o" 31.3.1993.
Tha Applicant No.1 Uho is a uidou has baao =iai»ad
that aha has baan staying uith hor fathar for tha
last many yaars. Sha is amployad unddr tha sama
raspondants. and sha is in all manner aiigibla for
ragularisation for quarter allotted to har fatharo
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Sha allagaa hoaaver that har application fot^datl'
sation oaa rajactad(vida Annaxura A1). Sha uaa aloo
informad by tha raspondanta by ordat datad 15,3.1995
(Annaxura A2) that hat raquast uaa turnad doun bacauoe
sha did not fulfil tha ptouiaiona of SR 317-8. It
ptouidaa that only unmattiad daughtar ia oonaidotad for
alloting ad-hoc accommodation from ganaral pool after
tha ratiramant of a Go «a mm ant aarvant aubjoct to
fulfilmant of praacribad conditions. Tha applicant
submits that raspondsnts haua ignored tha fact that
this Hula has baan relaxed by Office Plamorandum dated
17.12.1991. Acoording to tha said OH, matriad
daughters of ratiring official era also aligibls
for ad-hoc allotmant of ganatal pool accommodation.

2. Tha raspondanta in thsir reply haua atatad that
tha OM datad 17.12.1991 is not applicable as

tha applicant doas not fulfil tha raquisita conditiono
prascribad undar tha said Offica namorandun.

3, I hawa heard tha learned counsal for tha applicantb
Ha argues that tha Office Memorandum dated 17,12,1991

^  (Annaxura A6) extends tha condition of tha ad-hoc
allotmant of ganaral pool to tha married daughter

of a ratiring official, in case ha doas not haua any

sona or in case where marriad daughter is tfia only

parson who is praparad to maintain the parantCs)
and tha sons ara not in a position to do so. In
this contaxt ha ralias on the Oudgmant of

tha Hon'bla Suprama Court in Ciuil Appaal No,2441/96
(Ms. Sauita Samvadi and Anothar Vs. Union of India

& Others, Tha Hon' bla Suprama Court in that case
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held that tha Citculat of Railway Roatd datad
11«8«1992 uharaundat such ragulatlaation la
patoittad and which la analogus to tha Offlca
Mamoianduo datad 17.12.1991 should be taad in this
mannar from its ihitiation in fawout of tha
carried daughtar as ona of tha aligiblas. subjact
aeongst othars. to tha twin conditions that she is
(I) a railway aeployaa, and (ii) tha ratiting
official has axeroisad tha chcica in hat fav/oul
for regularisation»

4 Tha laatnad counsal for the applicant submits
that in the ratio of tha abowa judgment, the applicant
oho is eligible otherwise for ragularisation of the
quarter should bs allowed this facility since the
original allottaa has axarcisad the choice in her
favouTe

s. The learned counsel for tha raspondenta fauWV
concadas that tha married daughters are eligible for
allctmant and in terms of the ratio of the Supreme
Court Cudgmant cited aboua, tha original allottee
can exercise the choice ih fawour of a married daughter
If She is othatwisa eligible. He submits further
that ether eligibility conditlcns regarding tha

raspondants bo
Applicant Noin^ha suggests that the respon a
Cirected to make the necessary enquiries before deciding
the rapresantation of the applicant.

6o I hawa considarad the roattate Thoro is no
doubt that the applicant as a married daughter is
eligible for ad-hoc allotment for regularisation of
tha quarter in question. Howauar, it has to be
uarifiad that tha other conditions ftwa. whether sine
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she has not claimed tha House Rent AllowanceN^i
the period prescribed under tha rules^has not bean lo
looked into. Accordingly, this application is

disposed of with a direction that the respondents

consider the representation of the Applicant Nool

on the basis that as a married daughter of tho

Applicant No.2, she is eligible for tho allotment/
ragularisation of the quarter in question subject

to fulfilment of the other prescribed conditions.

The respondents will in this connection ask for

further information, if any, that may be needed

from the applicant within one weak of the receipt

of a copy of this order and decide the representation
within one month of obtaining her reply theraaftar.

7, It is made clear that in case the respondents

decide the matter against the applicant, she will

be at liberty to seek further relief in accardanca

with law. No order as to costs.
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